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FOR THE APPL IANT

Sh.S sKaBisaria,counsel

' ‘ : s counsel for $h.N.S Mehty,

{1) wnether rporters of local PapeEs.
may be allowedto see the Jud. menc?

$2) To be referred to the Reporter or not?

- JUDGEMENT (ORAL)

ABelivered by sp, N+VaKrishnan, V.G.(4) )

In this applicat ion, the appl ic snt has prayed

for quashling, the punishment order dated 8-4.9],
, :

which is
at annexure A=l

impo sing on 'h~iin, the punishment of B

‘Learned counsel for the applic ant pointed out

that an sppeal had in Fact been filed on 1o sgl whick is

: ir : at page 16 6f the paper book_(ﬁxlso showsn gas

addre ssed to the I'le-ad"of De

counsel for the S submits that the appeal should

an&xute A..L)
partment, N.I-Gentre.'hmréd




.

have been addressed in this case to the President of
India, who is the Competent Authority. An wppropriste
3ppeal has not been filed,

Sl In the Circumstances, we are of the vieyw,

that this application is not maintainable as it is

preméture. The application has not exhausted the
statutory femedy of ap;ie al ., Accordirgly,this OA is
dismissed. In the interest of justice we alse permit
the applicénf to file an appeal be fore the Competent
Authority within one month of the rece ipt of this

order and in case such an gppeal is filed 'the s ame

nbel- Au s : :
shall be disposed of by the b "%ithout raising
S - :
- : any objection Tregarding limitat ion.
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